1 ‘ Oral Answers

RAJYA,SABHA

Thursday, the 3rd August, 1989/the 12th

Sravana, 1911 (Saka)

" The.House met at eleven of the clock,
Mr. Chairman in the Chair,

ORAL ANSWERS TO QUESTIONS

Inger-State ‘disputes .on  Sharing of River
- Waters

*241, DR, YELAMANCHIL]I SIVAJLF

SHRIMATI RENUKA
CHOWDHURY

will the Ministey of WATER RES_OUR—
CES be pleased to state;

(a) what are the details of the existing
inter-State disputes pertaining to sharing
of rivér waters and since when each  of
them has been going on; and

(b) what step-s. are being taken by the
Central Government to settle them?

THE MINISTER OF STATE OF THE
MINISTRY OF WATER RESOURCES
- AND THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENT-
ARY AFFAIRS (SHRI M, M. JACOB):

(a) and (b) The major inter-State Water

disputes are in respect of Cauvery, Yamu-
na ypto Okhla and the Ravi-Beas waters.
The dispute on Yamuna is under discus-
sion with the States concerned, The
Government of Tami| Nadu had request-
ed a reference of the Cauvery water dis-
pute to a Tribunal for adjudication, It
is reported that the matter is being re-
comsidered by that Government,
gards the Ravi-Beas waters, the Tribunal
has given its report and - the co-basin
"States have submitted references through
the Central Government seeking clarifi-
cations and further observations,

DR, YELAMANCHIL] SIVAJL;  Sir,
as per the hon Minister’s answer there

,TThe Questlon was actually asked on
the floor of the House by Dr Yelaman-
chili Sivaii, :

[3 AUG, 1989]

As re~ | - gupplementary is, when the

to Questions 2

is no dispute about sharing the waters of
river Krishna among several States Then
why is the Telugu-Ganga project not be-
ing dleared so far—for some silly reason?

SHRI M, M, IACOB Sir, it is not
true that some sﬂly reasons are there for
not clearing the Telugu-Gangg  project.
For this project actually the Government

- of India tried on several occasiong to con-

vene ‘meetings of the concerned — Chief
Ministers of Andhra Pradesh, Karnataka
and Maharashtra ~ But some of them
could not participate in the meeting, and
efforts are still conotinuing to make them
partidipate because we think that there
should be a consensus among the Chief
Ministers of the States concermed  for
clearibg that project,

DR YELAMANCHILI SIVAJI: When
the Rachawat Award was there it is bind-
ing on all the States, There is n0 point
in going in for appointing another tribu-
nal, - The hon, Minister told that there
are no silly reasons, But for every pro- .
ject in Andhra Pradesh the Government
is seéking clarifications time and  again.
For example, for the Telugu-Ganga pro-
fject they sought clarifications - for 43
times from the  State Government, On
Vamspdhara they sought clarifications for
43 times, On some projects like Puli-
chintdla the Government is not serious
enough to clear them. There is no dis-
pute on Shal‘lng the waters For Polava-
Tam ..

MR, CHAIRMAN: The question is
about inter-State water dispute,  How
does that supplementary come out of this?

DR, YELAMANCHILI SIVAJI: My
Bachawat
Award was there it is binding on  all
the States, Then what js the point in
the Unfon Government saying that  they
irieq ko convene meetings once again? Is
it to revive a dispute or to engineer a
dispute” between various States?

SHRI M, M_ JACOB. Sir, the hon.
Member was asking the question jn such
a way as to give the impression that all
the projects not cleared in Andhrp Pra-
desh hre inter-State disputes,  Sir, ac-
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tually his own Chief Minister of Andhra
Pradesh took the view that he need not
come to the meeting at all because itis
not a dispute and that they are within
rights so far as the Telugu-Ganga project is
concerned, Sir, the Chief Minister  of

Maharashtra and Karnataka seriously ob- |

jected to this view ang said that it was
against the spirit of the Krishna Tribunal
Award and, therefore, it has to be devia-
ted from the original position, The water
was supposed to be given for the supply
of drinking water to Madras city,  The
Andhry Pradesh Government wants  this
water for jrrigation of Rayalseema  and
other areas, Others are getting anxious
about its cutcome in later years, The
Maharashtra Government and the Karna-
taka Covernment have objected to  it.
As far as I can seé from the records, the
whole trouble with this project i this.
The Andhra Pradesh Chief Minister him-
self has written on 13th September, I will
read one sentence out of his  letter., “I
fee] there may not be any need for a
joint meeting of the Chief Ministers of
the States.” When there is an objection
raised by one Chief Minister or the other
and there is a dispute in this matter, it is
our duty to see that the Chief Ministers
agree, It is a good project and my
Government will make the maximum pos-
sible efforts.. .

MR, CHAIRMAN: You are
to expedite it.

willing

SHRI M, M. JACOB: Yes, Sir,

SHRIMATI RENUKA CHOWDHU-
RY: Part (b) of the question is: “What
steps are being taken by the Central Go-
vernment to settle them?” They have
combined part (a) and part (b) of the
question in their reply, They say: “It
is reported that the matter is. being re-~
considered by that Government, As re-
gards the Ravi-Beas waters," the Tribunal
has given its report and the co-basin
States have submitted reference...” It 1Is
only the report that we gogpy, The Go-
vernment claim that they have no other
dispute, I want to digress a little and
take them back. What is the major
issug they have so. far as the Telugu-
Ganga Project is concerned?

[RAJYA SABHA]

“operative with them,

.

to Questions 4

MR, CHAIRMAN: He

has already
answered it,- . .

SHRIMATI RENUKA CHOWDHU-"
RY: I missed that, I have a right to
ask,  He can answer again,

MR, CHAIRMAN: No. No, Mr, Ajit
Jogi. - .3

ot geita @R qETET, g
ar g d § We{ qEW UD oF A6
g sgr uafear frgadt & miT gal
areat # owet ST £ 1 gEfa g
XA ® AIS ST «SF AT g qF
A6 AR w7 ST wwdt & S@ b
#diqaal G AT AT §-~dT T2,
fagr, A, wErE, e,
HELL TR, WEIT-—g ZHTT A
g T {wy g | F um AT AN
& 7eq m3n Y S 87 oS
Fr graant § zafan afras & aifs
gfirad XAl & Saw famE au
IR CUR- S I LI ST R R
F OO T FE TH GEE &V AT
fawd @ Trat & war wfeadi 4,
faa.§ =@faat =1 s whmwifal =7
arg 93T, fEiw  deqe-aidry faarg
g TAsrt Wwd ga fear wm faan
wer wRw ag frey ara w1 fawd
ASGATT TedT AT g &% |

g

SHRI M, M, JACOB: Sir, in Madhya
Pradesh, as the hon, Member, Mr, Jogi,
correctly said, there are lot of projects
in which the disputes are with the neigh-
bouring States, But the intenmsity of

. the -disputes is not so very great be-

cause the Chief Ministers are very co-
I hope that most
of the projects may be cleared successfully
in the months ahead, If the hon, Mem-
ber asks about o specific project, I can
give him information about it,

MR, CHAIRMAN: You mention spe-

 cific' projects. g & st F% widTea

T & AT § |
. s gelta et TS F o

FC o frat & A gT & ...
(swem) ... - '
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MR, CHAIRMAN: You can mention
specific projects, ﬁfﬁ"-j' TR T FT\T:T#E\H
g} wra g faaE & sRv an qgr

-~

gr il 'e;%: & 1 zAn fJar § oaax
HIT § 987 w1 ST Al S a‘.* wmfl
wd dam arfaa fa _‘f |G b

N wgen fag At werw agie,

T ZICqO, g0 A oD & S R
T T PAT E | VAT T WAV
A g Tt § tqozﬂio*fao
HATT AT HT E\{f"ﬂ« w9, 9
q35 wEr ur [ =g AT &R A&
eI g% WOAT | HEqAF SV, W I
g% X WA 7 AL E AR THo Ao
Ao FAR gﬂ Tt g2 & 1 gftamn
w1 AQF TIT | ITY ADANF g7
W | AT I I WG SIAAC
=1gr fw sig fed s & S
FIA A FCHIT K AT G H(T
GAT FT F T TH FUT HIB[G
Avw wAar g9 BRI 47 nde Eando
TR SIEZ 7 ?qw&a frgiv &
fy f& foadl gt § = =W
7@ %‘. .. TRAZ AT fRu AT AR
g dfsT @ s THoq1E0TH 0
dare gl 7 gf 1 @ @ ¥
fazar f:qis 9% 4% gqAqr ar IfeT
NFEAT B FH €7 qT Tl GHT-
Y & AT 9y AW AT Y
TReATE oo FAM F1 AFfIHa HTT -

&I AgT aﬂ g7 AR & a7

AT 2rgw AT ? a8 40 FOT A
WAFE a7 AT WF 400 BT BT
B 0 & 1 g W &1 FOEY
TG0 F OADHT BT @I & | 43y
AHR SHFT I Rt ?

SHRI M. M, JACOB; Sir, SYL Canal

is totally financed by the Government

of India. And this matter will be looked
into, . Loian

= agratag M3 10 @@ @
T E, 40 BOT FTNFIE 400 FOT

[3 AUG,

19881 ' to Questions 6

FT EY AT E, A F TART QU HIATN
When are you going to look into  t2

SHRI MUKHTIAR SINGH MALIKS
Whep shall it be completed?

oY ger Tag s zaay Wikw fuqnd
[ ]
FT E? HF qF QO T S ?
SHRI M. M. JACOB: Sir, the hon.. -
Member himself has accepted the fact
that it has gone up to RS, 400 crores.

That is why, Sir, I said that it is 3 Gov~
ernment of India.. .,

MR. CHAIRMAN: You tall them
what is kolding it wp, Money is not hold-
ing it up. Something else is holding it
up.

Y gafag ¢ 40 IS W

400 FA€ &) wAT AT qeredA
@ TER 1 AN Fw qU HIT ?

SHRI M. M. JACOB: All effosts can

. be made, Sir, to complete it early, (In-

terruptions)

SHRI MUKHTTIAR SINGH MALIK:
The question is when shall it be com-
pleted

SHRI M. M. JACOB: Sir, the Gov-
ernment of India is planning to com-
plete the SYL Canal as early as possible,
by June, 1990. But, in the meantime.. .
(Interruptions),.. .

MR. CHAIRMAN: That must be suffi-
cient, Dr, Abrar Abmed -Khan,

~ Tlo yEXT HEAT A @ 107,
ISRYTT UF TLT 939 & Sgi wFel .
AT STQT & | a1 W7 R IW H
aat gr @ & ar usEqry g ear
qre % gt & arfrw = n‘g g
T|r g -:r*r“r ST ¥ o§AT F HI-
sl frar o =@ & g P
gag & WeF WETR ¥ § AEAY
wed” St & goAr =mRat § fa siqar
w9 F gay fr USEATT T &S a9
P smar s ¥ wrAr ga¢ wad ey
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* fag #a w7 g § 0 dew anaw
TT QAT FAAT F AT &1 s T-
qI H TF w3 g7 o o mad
e mdw 1985 N Se waA
#Ti6T F1OFG & AT 1 gAAr far
CEW & faT owey wfgdi #Y 330 12
HREFT 3 .a7.8 0% o 97, 93
ezqiT & 7€ @ §F wadd q‘ﬂ
ST % STAr _ARAT § fowe g
59 wifer T Faiw wg fReEr
FEF 7

gaC T g1 A FI 14-1-88
FI Fifen & g qiEg T TUASETH
@ 3fIm aftar & srzad w§
far =g fediaw gwr ar & o
TRTo Fro gamr faegds wremI
T RO B | =w ogdq F AT
ARFTT § ? Fle sesqe o A aE
WY e a7

= A, 28 S F oA T e
Tory 10 i o7 fedr a¥e wmea
&1 T wwE dda W TR TR
qower rgw warwy wv fogr g

R oAk F oA onfadl B

Gl
2E?

T
>
-2

o

#ga i fag wa w7 T91g graa
41K ‘ng'* Frad a@imwt @7 =4

= oufie @ TEFH AT
war S &t REANE ST RIE
%9

SHRI M. M. JACOB: Sir, the hon.
Member wanted to know about the shar-
ing of Yamuna waters -with Rajasthan,
Sn— a meeting at the Technical Officers’
level has been held, and there are differ-
ences of opinion about the criteria of
sharing waters, A meeting at the Chief
Ministers’ level was 4o be held, In the
meanwhile, ag the hon, Member mention-
ed, the Chairman of the Central Water
Commission has been requested to review
the position with the States in the light
of the National Water Policy .tc narrow
down the differences, As soon a5 we are
able to narrow.down the differences we
will be able to brine up the report on
Ganga flood waters for Rajasthan which

[RAJYA SABHA]

to Questions 8

is under preparation, and the hon. Mem-
ber can expect. the report very shortly.
Regarding Sidmukh and Nohar projects,
they are being cleared shortly from the
techino-economic angle, So, I hope they
will be cleared soon.

ot aguAd fas . aaraly wg-
§4, A ATHT T1oarg 97 et
T gl & R Tac aze qmea
fas &rd f*qr ST MT TT HE G
WE owgulz @ & uAe widged
AT ST 7T ogsEr & ax S fyang
g @ & ag I eI URAT 97T
TIAT THAT & AT QAT FEraiT
w1 o7 gty aar g | fag %
FUTC AF & AT F oW § W
gk fyeqi ¥ frar oy -gEr 9%

ST g1 gw R Us €1 g zafau

FAT HTWIT OFHTL TE WIS T

Cfamrr. wmudr faouw Fmaa fie

LR T S T R

and national consensus of all the political
parties will be formed. Will. the Minis=
ter kindly reply to this? '

SHRI M. M. JACOB: As Mishraji
i a very senior Member of the House
and a knowledgeable person he has given
really concrete suggestions in this rezard.
Of course, it is not a dispute, but there
s a solutlon to the dispute, Sir, one point
in thig connection [ would like to men-
tion, since he has mentioned it, As I see
the papers of Pending dispufes of Vvari-
ous States not agreeing on certain - things,
1 feel, Sir, that there should be some
authonty r1ver basin authonty not a.
separate State handling authority, and if
two or three States can form ga river
basin authority, then this authority can
actually solve many of the issues as
Mishraji has mentioned, I seriously take
his suggestion and pursue the matter as
early as possible.

SHRI CHATURANAN MISHRA: But
what about creating a national consensus
on this question?

MR CHAIRMAN: That he has said,

SHRTI M. M. JACOB; That is what L
thought that itself is a sign of consensus.
So, I said, I will pursue the matter,
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SHRI A, G, KULKARNI Sir, when
the question was asked by my friend
from Andhra Pradesh, the whole trouble
is starting with Andhra Pradesh itself.
The Bachawat report wag there; The
Krishna water was to be shared, Sir,
the Andhra . Pradesh Chief Minister and
the then Tami] Nady Chief Minister
were good friends but they feli out again
on water Sharing,

MR. CHAIRMAN. What is your ques-
tion?

SHRI A, G. KULKARNI: Then it
was Karnataka and Hegde again fell out
with N. T. Rama Roa. So, Sir, my
question is coming that jnstead of  wait-
ing for the...

SHRI V. GOPALSAMY: You. also
dig fall out with the Congress but jojn-
ed again.

SHRI A, G KULKARNI
Andhra State, consider that other States
concerned- are also vital whose iprigation
potential has to be increased. Maharash-
tra particularly is very poor in irrigation
potential, So, will the Minister finally
take a meeting? Whether the Chief
Minister aiterds or not is  his business.
Otherwise he is politicising the matter
and the sufferers are Maharashtra and
Kamataka, that is one point, And the
second point that I want to know from

him, Mr. Chamnan is why the -costs of -

various projects- are .escalating. - Every
State has paucity of funds, Insteag of
asking for more water, the effort should
be to provide adequate funds. 1 see from
my own State itself that we provide 10
per cent to 15 per cent funds each year.
It will take 10 to 20 years and by that
" time the costy will be escalated. So, whe-
ther it is the national grig as stated by
my friend or some other grid, what is
required i massive investment and coor-
dinated management, How to  arrange
it without disturbing the States’® auto-
nomy is for the Minister to indicate. But
what 1 ask is, don’t wait for the Andhra
Pradesh Government to clear or attend
any meeting, If they don’t attend, jt will
be at their cost.

[3 AUG,

19891 to Questions ‘10

MR. CHAIRMAN. What is your ques-

tion?

SHRI A. G. KULKARNI: And, whe-
ther the money problem will be taken
care of?

MR. CHAIRMAN: Aboyt money

problem he is asking,

SHRI A. G. KULKARNI: Why not
my other problems? If a Chief Minister
is not going to attend, are we going to
wait? We are concerned that Krishna wa-
ter is being unnecessarily wasted. The
project is to be completed by 2000 AD.
Why should we wait? We are not pre-
pared to wait,

‘MR. CHAIRMAN, That is your ques-
tion whether he will call meeting of the
Chief Ministers,

SHRI A. G. KULKARNI: That is
what T am asking. Let Mr, Jacob say

-what he wants to say,

SHRI JAGESH DESAI; If the Chief
Minister does not come, will it not be
settled at all,

SHRI A. G, KULKARNI: Herp are
two ex-Ministers concerned  with irriga.
llOl‘l, Mr, Shankaranand, who is an ex-
pert on irrigation,,,

MR, CHAIRMAN: You ask hinx
for money.

SHRI M, M. JACOB: There are two
parts of Mr. Kulkarni’s question, Ona is,
why not we go ahead even if the Chief
Mxmste; fs not at all interested in com-
ing for a confcrence This is a new point
which he has thrown up, Hltherto the
practice with the Mu:ustry is that when
there is a dlspute it is referred to  us.
Issues are not really referred but
disputes are referred, and if it is a real
dispute, tribunals are se; up. Here, as I
read out earlier, the Andhra Pradesh
Chief Minister has objected. Now again
Mr. Hegde from Karnataka, His letter
to the Prime Minister iy here dated 12th
March 1988 in  which he  says “...I
therefore, strongly urge you to intervene
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and seg that Telugﬁ Ganga Project is not
cleared, 1 am sure that you will take all
steps to safeguard the legitimate interests

of Karnataka and Maharashtra.” So, there -

is divergence of opinion. This is a new
situation that has come up and we have
to assess ang see how best we can do.

SHRI A, G. KULKARNI;
them.,

You ignore

SHRI M. M. JACOB: The second as-
pect js money Funding of projects has
been planned in such a manner that 37
major projects will be completed in the
Seventh Plan in the country.

MR, CHAIERMAN: My, JYaswant
Singh, BN

SHRI VITHALRAO MADHAVRAO
JADHAYV: Sir, I raised my hand first,

MR. CHAIRMAN: I told you before
that I decide whom to call, That I have
told the House from the very beginning,

SHRI VITHALRAO MADHAVRAO
JADHAYV: But I raised my hand and my
name is not there, That is the difficulty.
Therefore, T am complaining,

MR, CHAIRMAN: Calling a Mems-
ber is not determined by who raises  hig
hand first.

SHRI VITHALRAO MADHAVRAO
JADHAV: Then what is the process of
calling the Members? We always ‘raise
our hand,

- MR, CHAIRMAN: It is my total dis-
cretion,

'SHRI VITHALRAO MADHAVRAO
JADHAV.: But I am requesting; I am not
question_ing your discretion,

SHRI JASWANT SINGH. My question
is  specific to the Ravi-Beas agreement,
and my interest i limited only to the
interests of Rajasthan, In 1984, a tripar-
tite agreement was signed betWeen the
respective Chief Ministers, and it was
nffirmed by -the then Prime  Minister,
late Mrs, Gandhi, which in Ravi-l?eas
river watess context allocated to Rajas-

[RAJYA SABHA]

.to Questions 12

than 8.60 million acre feet, That was
in 1984, This is then subsequently eaten
into by the  Rajiv-Longowal accord
which reopened the whole case and the
whole entitlement of Rajasthan, Now
I am informed by the Munister, in his
reply today, that as regards Ravi-Beas
waters, the'tribunal which - initially
comes into - being because of Cauvery
dispute, has given_ its report and the co-
basin States have subimitted references,
througy the Centra] Government scukmg
clarification, Sir, my question has arisen
because Rajasthan’s rights :{o Ravi-Beas
do not arise: merely on account of ripa-
rian States and I do not want to open
that entire question. My clarifications that
I ask are specific. From 8.60 million acre
feet which was the entitlement of  Raj-
asthan, as per that unsatisfactory agree-
ment forced on us—according fo us— of
1984, you are into it by the Rajiv-Longo-
wal accord. I am talking of 1984 tripar-
tite agreement. I am not talking about .
the Rajiv-Longowal Accotd.

MR. CHAIRMAN: You put your
question,

SHRI JASWANT SINGH: I would
like "to know, -from this 8.60 million
acre feet of water which is Rajasthan’s
entitlement, how much are you actually
givitng to Rajasthan? Give me only one
year's figures, say, fast year’s figures. If

it js last than 8.60 million acre feet, fis

it on account of the intransigence of the
Government of Punjab, or, is it on ac-
count of the incapacity of the Govern-
ment of India,’ or, is it on account of the
incompetence -of the Government of
Rajasthan? Part (b); I .would like . to
know. .. !

MR. CHAIRMAN: If you ask the
hon, . Minister to comment about the dif-
ferent State Governments, hy  wil] be in
trouble.

SHRE JASWANT SINGH. Reference
has been made to the tnbuna1 and there
is this new enunciation of the theory of
co-basin States which causes a resurfacing
of very contentioug issues. .. :

. MR. CHAIRMAN You put your ques-
thlS T ,;
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SHRI JASWANT SINGH: I am put-
ting the question, Has this tribunal re-
commended a reduction in the share of
Rajasthan from 8,60 million acre feet
of water? If it hag recommended, what
is the figure?

MR. M. M. JACOB: Sir, in regard
to Rajasthan, the allocation has not been
changed by ‘the tribunal. This stands as
per the 1981 agreement,

MR. JASWANT SINGH: 1984 aggree-
ment. -

MR. M. M. JACOB. It is 8.60 MAF.
They are not able to utilise it because
the Rajasthan Canal is mnot complete.
({nterruptions) There & . no  reduction
in the water allocation, He asked whether
there hag been any reduction, There is
np reduction.

SHRI JASWANT SINGH: I raised a
very substantial point, (Interruptions)

MR. CHAIRMAN; Mr. Jaswant Singh,
his is a categorical statement, You should
rest assured. If I were from Rajasthan,
if I were in your position, I would have
‘been satisfied and would have sat down.

st wEaq fag
R HYAT qgLm F AT Oy A
CUNIC] ¢ U

st et T T8 TohA @2
wi g B dermiwd feard faa
T, FfAevz g war |

s aguAafor @ agTe ¥
ger demmar freng & faar

g1 :
ot qaEa fag ¢ wm wodl &g-
T & oafg WET ma gt sF =
USEATT F AT T TFT w7 TAWTT
¥% 37 wir Ug A W FATE | § o3
73 wr g P rsr%’rsz?%% faw
8.60 ﬁftﬂ 0T UHE B J;,-ru.mmza-
¥z & AT &Ry A a0 e (/T
TR TrEArd A TGRS Agl
g ¥ oy aweg & oot &9 faw
W H g S ST g o

[3 AUG, 1983]

garafa S, T

.ernment of India is taking to

to Questions 14

fogar faw w@r % M 48 ’*I'.r-ﬁ?
FIT 4% gar ¢

"SHRI M. M, JACOB: Sir, I have
already answered the question.

MR. CHAIRMAN: He asked how

much you are giving now.

SHRI M. M. JACOB: I have o look
inty it. T cannot say offhand %ow, I have
to find out whag is the exact quantum
they are getting, But as I said, .there is~
no change in the position,

SHRI S. K. T. RAMACHANDRAN:
Sir, while some parts of the country are
starving for water, some other parts are
allowing the available water to flow
waste into the sea; they are. allowing
the precious Nature’s gift to go  waste
without allowing others to use
it, When this is ‘the situation

‘in  the country, s it not a colos-

sal waste of time, energy and resources
to drag on for decades after decades the
settlement of inter-State river water dis-
putes? Take, for instance the dispute bet-
ween Karnataka and Tamil Nadu. The-
question of sharing of the Cauvery water
is hamging fire for a-long time. The West.
flowing rivers from Kerala can be divert-
ed to the East. Thig wil] be a Kama-
dheny for the Tamils. My second ques-
tion is.... -

M. CHAIRMAN: ~You cannot put
more than one question,

SHRT S. K. T, RAMACHANDRAN:
Part (b).

MR. CHAIRMAN: The (b) part
should arise from the (a) part..

SHRI §. K. T. RAMACHANDRAN:
Will the hon, Minister state what propo-
sals, what concrete proposals, the Gov-
expedite
such -a settlement? Doeg the Government
of India have any idea of constituting
an All.India River Board to  monitor
the use of inter-State river waters? While
We cherish the integral unity of the cuun-
try, what prevents us from nationalising
all inter-State rivers? If the Constitution
is the impediment, can't we amend  it?
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SHRI M! M. JACOB: Sir, I have al-
ready answered the first part of his ques-
tion. I have answered about the Tclugu
Ganga project,

SHRIMATI JAYANTHI NATARA-
JAN: He asked about the Cauvery water
dispute.  (Interruptions) Are you setting
up a tribun‘xl?

SHRI M. M. JACOB: About the
)Kaveri water, Tamil _Nadu Government
requested the Centre in July 1986 for a
tribunal under the Inter-State Water Dis-
pute Act, The request wag under examij-
nation. But recently we have got a letter
from the Tamil Nadu Chief Minister that
he is going to meet the Governor of Kar-
nataka on 8th of this month. After that
if intervention of the Centre is necessary,
he will come back to us. So, we are await-
ing what the Chief Minister wants us to
do in this connection. This {5 what the
hon, Member wants to know,"

SHRI S. K. T. RAMACHANDRAN :
This game is going on for the last two
decades. When are we going to get water
- and when are we going get food?

MR. CHAIRMAN : It is a federal sys-
tem.

SHRI PARVATHANENI UPENDRA:
The river water dispute is a very semsitive

issue, It appears there is someé confusion -

and I do not blame the Minister because
he is new to the Ministry.

Firstly, the Bachawat
award on the Krishna water sharing was

very clear. It only enables Andhra fo use

the surplus water going wajste into the
sea. Out of 300 TMC of water, which is
estimated te be poing into the sea, this pro-
ject takes only 29 TMC and it is only up
to 2000 A.D. That fact has to be kept in
mind. Andhrag are nationalists in their
outlook. They do not want to deprive any
State of its legitimate share. Karnataka
and Maharashtra are upper-riperian States,
Andhra is down below near the sea: it
cannot use their water. Only after Kar-
nataka and Maharashtra have used the
water it comes to Andhra Pradesh. Sir, it

Commission’s
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is not correct when the Minister said that
the project has beén changed. When Mys.
Gandhi inaugurated this projgct and band-
ed over the first cheque of Tamil_Nadu .
to the Andhra Pradesh Chief Minister, all
the four Chief Ministers from Maharash-
tra, Karpataka Tamil Nadu and Andhra
Pradesh were present. The brochure pnb-
Nished on that occasion, the advertisements
in the newspapers, the illuminated board
there gave complete picture of this pro-
ject—the contents of drinking water and
water for irrigation. He is not correct in~
saying so, Andhra Pradesh Chjef Minister
refused to attend the meeting only on the
ground that there was no dispute as far
as the report of the Bachawat Commis-
sion was concerned. However there are
apprebensions in the mindg of Karnataka
and Maharashtra which the Central Gov-
ernment Yias to clear. If you have g joint
meeting, everybody would reiterate his
stand and nothing would come out of that
meeting. Wou have to convince each C.M.
separately. You have to-explain the legiti-
macy of his stand or somebody else’s
stand and remove the apprehemsions The,
apprehemsjon” of Mabharashtra and Karna-
taka are genuine, They afe not disputing
the use ¢f water now and that too up to
2000 A.D., but they feel that after 2000
A.D. when the matter comes up for re-
view, Andhra Pradesh would claim it as
a fait accompli and deémand a share of
water for this ‘project, The Central Gov-
ernment has to clear this appréhension.
They wanted certain assuranceg from An-
dhra Pradesh, When Shri Dinesh Singh
was the Irrigation Minister he wanted spe-
cific assuvancés on this count from Andh-
ra Pradesh to allay the fears of Karnataka
and Maharashtra. Andhra Pradesh rep-
lied on 15th March, 1988, on 12th July;
1988, and on 2nd September, 1988. They
have given specific assurances to remove
the apprehensions of Karnataka and Maha-
rashtra Shri Dinesh Singh was  satisfied
with the explanations ang he %aid that the
project would now be cleared. I want to
know from the Minister whether he has
seen those letters If you have. not seen
those letters pleas.e see those letterg and
then tell us whether you will take action

on the basis of those letters.



17 Oral Answers
SHRI M. S. GURUPADASWAMY :
Before_ he replies, kindly allow me,

MR. CHAIRMAN : I do not want Xar-
nataka and Andhry Pradesh dispute to
come up here,

SHRI M. S. GURUPADASWAMY: 1

will take just one minute. I will just add

to what he has said so that he can answer
both the questions,

MR, CHAIRMAN : This iy Question
Hour, You are a senior Member.

SHRI M, S GURUPADASWAMY :
All right, you call me later,

SHRI M. M. JACOB : I was just listen-
ing to ‘Mr, Upendra’s argument. It was
not a question, it was just an argument
-on the question.

SHRI PARVATHANENI UPENDRA
1 am cnhghtemng you.

L

SHRI M. M, JACOB: After Madam
Indira Gandhi’s attempt to solve this
issue. the whole problem came from trans-
fer of 15 TMC of Krishna water for Mad-
ras city. That was the intentiop of
agreement first; So Maharashtra and Kar-
nataka are questioning the provision of
en route irrigation in the Telugu Ganga
Project.

SHR1 PARVATHANENI UPENDRA:
- That was there from the beginning, It
wag not addeg later,

SHRI M. M. JACOB: So now if you
are not diverting the- excess waters, as
Andhra Pradesh ig claiming, I understand
from the records that Maharashtra and
other States may not at all be worried
about it; they will be agreeable, This is
precisely the reason why we are particular
that all the Chief Ministers must sit to-
gether and let us have a solution to this.

The xecond’ sugge(stion of Mr. Upendra
is that individually you can see them also.
I am not against individually meeting the
Chief Ministers. T am prepared to meet
the Chief Ministers individually and then

if there is anything, collectvely also. But

the '
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don’t biock it compictely and isay that you
do not want to medi the Chief Ministers.
Thig is the only poiit 1 am worried about,

SHRI M, S. CURUPADASWAMY
May 1 just ask a guestion ?

MR. CHAIRMAN : Question No., 242,

SHRI M, S. GURUPADASWAMY :
I want you to hear my question.

MR. CHAIRMAN . Thirty-six minutes

have gone by I have called the next ques-
tion. . :

SHRI M, S. GURUPADASWAMY : 1
am just séeking your permission.

MR. CHAIRMAN : Everybody knows
the whole thing. Question No. 242.

Inadequate custom clearance faciliies at
Nhava-Sheva Port

242, SHRI HARVENDRA SINGH
HANSPAL+t

SHRI CHIMANBHAI MEHTA :

Will the Minister of FINANCE be
pleased to state :

(a) whether due to inadequate custom
clearance facilities at the -Nhava-Sheva
Port, the exporters and importers have to-
run from pillar to post to get their con-
signments cleared;

(b) whether Government propose to
set up a full fledged .Customs house at
Nhava-Sheva'

) if so, by when and if not, what are
the reasons therefor; and

(d) what other steps are proposed to
ensure clearance of the consignments with-
out any loss of time ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE

tThe Question was actually asked on

the floor of the House by Shri Harven-
dra Singh Hanspal. \



